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~ Chairman)

None appears for the petitiomer, Ms Avynish Ahlawat,
Counsel, is present on behalf of the respendents, Ue have

perugsed the petition: and heard the counsel for the

respondsnts, The petitiener was a Headmaster (Middle School)

in the Primary School beionging to the Delhi Municipal
Corporation, The‘school was then tranéfarred to the Delhi
Admirnistration, Ituas again retransferréd in the ysar 1958
to the Delhi Municipal Cprperatien. At thag t;me an optiéq

was given to the  Headmaster  1ike -the petitions p

~ %@ 7. remain in service.of the Delhi Admiristration

subject to protection of their pay as Trained Graduate Teacher,

there being no post of Headmaster(Middle School) in the Delhi

'Administratienf The petiticrer opted to remain on protection

of his pay as Traired Graduate Teacher in the Delhi Admini-

.//_stratien. It was pointed out to us by the leérned counsel
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for the respondents that guésequanély éomatime in the ysar
1§?u; the Schaél was retran§ferréd ta-tﬁe Delﬁi'Administratien.
This brought abbut’é gsituatien where some of the celleagues

of the petitioner who did not remain with the Deihi Aﬂmiﬂis-

tration uhen the school was transferred to the Delhi Nunicipai

Corporation came back uifh'better‘pesiticns to.the Delhi

Adéinigtratian in‘the,yeari19?ﬁ; It is this that gave rise
to the grievance which 1si-~5ubjec£ matter of_this petitien,
The prayer of the patitione; is tha£ he should be restored as
Haadmas;er»u.a.F.‘4.1f.195? and on tha; basis accorded further
érqﬁétien';s Vice Prihcipal_in about the yéar 1977 and then

as Principal in about the ysar 1981 and for .consedquential

benefits, Virtually, the'petitioner‘is ;iaiming relie f by

. ignoring the events that have teken placa;'ﬁamely, the pefitiones

exercising an option in the year 1958 to remsir Qith the Oelhi

Administration as a Treined Greduate Teacher subject to his

‘pay being protected, IOnee the petitiorer exercised that eption

‘voluntzrily and chose;. te remain es Trained Graduate Teszcher

with the Delhi Administratiom subject to his pay being protected

he .cannot thereafter claim any right er’ privileéges which he

had earlier acquired as Headmaster (Middle $chocl).__That some

. ... . ever g :
of his colleagues have stolen';‘a”mmhﬁha petitioner is attributsebl

to.fortuitous circumstances, The petitioner has no legal right
to efface the effect, of the option uwuhich he had exercised to

remain with the Delhi Administration in the year 1958 as a

/@,Trained Graduate Taachsr. Hence, he has to uofk out his rights
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on the basis that he continued as a Trained Graduéte Teachsr
with the Delhi Administratien frem the year 1958 onuards,
He cannot,on the-basis of the previous pest uhich hs earlier
held as Headmaster (Middle School),now cleim higher positions
as Vice Principal and Principal,
2 The learned counsel for the respondents is also right
in pointing out that the cause of action on the petitioner's
own showing have arisen in the‘year 1857=58,1870 and lastly
in the year 1984, the petition filed in the ysar 1987 is
clearly barred by time by Section 21(2) of the Administrative
Tribunals Act, 1985, -Hence, the petition is liable to be
o \
dismissed on this short ground as well,
3 For the reasons stated above, this petition faila and
is dismissed, No costs, . p
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